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O R D E R 

12.12.2019   Mr. S.M. Sundaram, learned counsel for the Appellant, on 

instructions, sought permission to withdraw the appeal. 

 Mr. Rajesh Choudhary, Advocate for 1st Respondent has no objection to 

the same. 

 We, accordingly, dispose of the appeal as withdrawn. 

 

[Justice S.J. Mukhopadhaya] 
Chairperson 

 
 
 

[Justice Bansi Lal Bhat] 
 Member (Judicial) 

 
 
 

 
[Justice Venugopal M.] 

Member (Judicial)       
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